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ORDER

PER SMT BEENA PILLAI, JUDICIAL MEMBER

Present appeal has been filed by assessee against order dated
30/01/19 passed by Ld.CIT(A)-4, Bangalore for assessment year
2015-16.

2. At the outset, Ld.DR submitted that none appeared before
Ld.CIT(A), and is an ex parte order. He also submitted that
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sufficient opportunity was granted to assessee to represent its
case. However, assessee chose not to appear before Ld.CIT (A).
Before us, assessee has not given any bona fides reason for not
appearing before Ld.CIT (A).

3. It is observed that Ld.CIT (A) has dismissed the appeal by
following decision of this Tribunal in case of CIT vs Multiplan India
Ltd reported in 38 ITD 320.

3.1 In our considered opinion Ld.CIT(A) ought to have decided the
issue on merits. However, we also note that assessee was not
inclined to pursue appeal before Ld.CIT(A). As we set aside this
issue back to Ld.CIT (A) we levy cost of Rs.5000/- on assessee for
non-appearance before Ld.CIT (A) despite several notices being
issued. Assessee is directed to deposit the said sum with
Karnataka Chief Minister’s Relief Fund. Upon furnishing receipt of
cost having being paid by assessee, Ld.CIT (A) shall issue notice of
hearing which shall be complied by assessee failing which Ld.CIT
(A) has to pass detailed order on merits on the basis of records
available with him. Assessee is directed to comply with requisite
details as called for by Ld.CIT (A).

Accordingly, ground raised by assessee stands allowed for
statistical purposes.

4. In the result, appeal filed by assessee stands allowed for
statistical purposes.

Order pronounced in the open court on 23-07-02019

Sd/- Sd/-
(B.R.BASKARAN) (BEENA PILLAI)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 23-07-2019
*am
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